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BEFORE THE CENTRAL ADMINISTRAT IVE TRIBUNAL
BOVBAY BENCH

David John,

C/o.Shri G,S.Walia,
Advocate, High Court,
16, Maharashtra Bhavan,
Bopa Masjid Street,

Fort, Bombay = 400 OOlL, | «s» Applicant

=Versus—

1. Union of India
through
General Manager,
Central Railway,
Bombay V.T,
Bombay - 400 OQl.

2. Chief Personnel Officer,
Central Railway,
BOmbay V.T .
Bombay - 400 OOL.
3. SeniorBivl.Personnel Officer
Bombay Bivision,
Central Railway,
Bombay V.T.
Bombay - 400 OOl.. "+ Respondents

Coram: Hon'ble Shri Justice M,S.Deshpande
Vice-Chairman

Hon'ble Shri M.,R.Keolhatkar, Member(A)

Appearances:

1, Mr.G.S.Walia
Advocate for the’
Applicant., “

2, Mr.J.G.Savant
for Mr.V.G,Bege
Advocate for the
Respondents.

ORAL JUDGMENT 2 : . Date? 13-12.93
{Per M.S.Deshpande, V.C.{ ,

Mr.G.S,%alia for the applicant and
Mr.J.G,Savant for Mr.V.G.Rege for the respon-
dents. Reply not filed.
2. - By virtue of the order dt. 9-11-92 the
darlier application challenging the suspension
was disposed of (0.A.979/92) in view of the statement
made by the respbndénts counsel that the
chargesheet was on its way. The chargesheet
dt .20=10-92 was served on the applicant in
November,1992., It is therefore clear that the
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statement which the respondents counsel had

made that the charge#heet was on its way was
? correct and we cann§t say that the facts
o sfated by Shri Rege would have given the applicant
a cause of action to challenge disciplinary
proceedings. ?
3. Shri G.S.Walia states that he is in a
position to come beﬂore us if the disciplinary
proceedings are unduly delayed as such liberty
was given to him by:the earlier order. He also
stateg that the applicant is likely to retire
b f ‘ within a year from 6ow and having regard to the
a ; chargei'which has béen framed it would cause

1 hardship if the enqﬁiry is delayed.

4. All that we need to .say at this stage
is that the Disciplinéry Authority should see

to it that the enquiry is completed earlier,

as far as possible within a period of six months
from the date of se;viée of this order on the
respondents subjectuto the applicant co=-operating
- ; in the enguiry. ‘

Se. With this;directiqn.the'application is.

1

disposed of.
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